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Chatterji
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rule 224(3). Unless the
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Sthri Erhbass Kumar Ohatieri: 224
1 want to draw your attention to the
fact that this matter does not really
Tequire the intervention of this

House,

Mr. Speaker: I have permitted
him. Dr, Lohia may continue.

The Minister of Law (Skxil Gevinda
Menon): Sir, I suppose it is your
intention to ask the House whether
there has been a breach of privilege.

Mr. Speaker: That is right.

it Wy (werd : oy wfwar o A
a@Ew Hifad | IR e & )
i fa F A RE 7 v
wgren & faot fear § | 7y dved w1
wfawrz § 1

Shri Somavane (Pandharpur): Why
should he speak now.
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2917 Motion of AFHIL 5, 1987 Privilege MMe
Mr. Speaker: Dr. Lohia may kindly
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the leave of the House.
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Shri B. D, Bhandare

a breach of privilege.

Mr. Speaker: You are arguing the
case. What is the point of order?

Shri B. D. Bhandare: The point of
order j» that the hon. Member has
no nght to raise the question of
privilege,

Mr, Bpeaker: The hon. Member
may kindly resume his seat and read
rules 222, 225 and 226.

8hri Burendranatp Dwivedy (Kan-
drapara): If there i1s no objection,
there will be no need to refer it to
the House.

Shri Krishna Eumar Chatterfi:
Sir, 1 have a point of order. I
would request you to kindly read
Speaker’s Direction No, 115. Certain
specific procedure had been laid
down about incorrect statements
there. [ draw your kind attention to
Direction No. 115. I have not got
the book at hand; otherwise, I would
have read it.

Mr, Speaker: It does not come in.
“The Law Minister,

Shrl Gevinda Memon: ] am glad
that Dr. Lohia, the author of the
motion, explained what it is that he
has to submit to the Howsa

Mr. Speaker: If there is no objec-
tion— (Interruption)—Just a munute.
If permussion is grsnted, later on, we
will put it to the vote; not now, Per-
mussion has to be sought, Then we
will put it to the vote whether it
should go to the Committee Df Privi-
leges or not. Is there any objectiom
to the motion being made? I will
have to take the leave of the House,

Beveral hon. Members rose—

Mr. Speaker: Only 23 are necessary,
1 believe—Now, leave is granted. The
hon. Member can move his motion
now,

Shri M, B. Masani (Rajkot): Be-
fore the hon, Member moves his
motion, may I request you, instead of
proceeding further under rule 228
which involves a motion and a debate
i this House, top be good enough
under rule 227 to exercise your right
to refer this question without debate
to the Committee of Privileges for
examination, investigation or report?
I do not think it is necessary for me
to explain why I make this proposal.
A debate 1p this House at this stage
would be most unsuitable. Charges
are difficult to prove or disprove in
a biz body like this. The Commit.
tec of Privileges is precisely consti-
tuied to go closely into matters of
evidence, to hear the penple concern-
ed and tp give g report to the House,
1 would therefore request you not o
call on Dr. Lohia but to exercise your
right under rule 227 to refer, without
debate, to the Committee of Privi-
leges, as a prima facle case Fas been
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Shri P. K. Deo (Kalahandi): Sir,
you are following a novel procedure,
There is a procedure followed in such
Cases.

Mr. Bpeaker: It is not novel. I am
strictly following the rules. You
may not agree with me. Dr. Lohia,
you may move it

8bhrl EKrishns Kamar Chatterjec:
Are you allowing them to discusg the
merit of the privilege motion as such?
(Interruption).

Shri Bal Raj Madhok (South Delhl):
I support the suggestion that hon,
frieng Shri Masani has made. This
debate, if allowed now, will become
wvery acrimonious and 1t will take a
long time, and other useful business
of the House will be delayed.

BMir. Speaker: Whatever it may be,
you aré making the same suggestion.
But I cannot take the responsibility.
If the House chooses, why should I
take the responsibility on myself? I
am not prepared to take the res-
ponsibility.

Shri P. K, Deo: You should keep the
dignity of the Chair, Sir. The inte-
rests of the minority are also there.
In a case like this, it is alwayg the
practice in this House that such mat-
ters are referred to the Committes of
Privileges for a fuller examination.
In g big House like this, it may not
be possible. (Interruption). I beg to
submit that you may kindly recon-
sider it and refer this matter to the
Committee of Privileges as is being
done in almos; every case.

Bhrl Sheo Narain (Basti): Bir, a
point of order,

Mr., Bpeaker: Shri Surendranath
Dwivedy.

Sarl guvendranath Dwivedy: Mr.
BMasani has mede & request to you
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that under rules 228 to 2127, you may,
without permitting a discussion heve,
in-the House, refer the matter to the
Committee of privileges. What I
want to urge is this. Dr. Lohia has
also given notice of g motion. The
motion 13 of the same nature, that
after discussion it should be referred.
to the Committee of Privileges. The
only difference is, after all, the Com-
mittee of Privileges will go into the
entire matter if the House so decides.
and then. when the Commiltee of
Privileges report comes before the
House, the House may also have an
vpportunity to discuss it. Therefore,
it will be better if we do not have a
discussion at this stage (Interruption);
let this matter be referred to the Com-
mittee of Privileges and the House
will have an opportumity to discuss.
1t again. That is my request to you,
since the motion is the same, “that
it be referred to the Committee of

Privllegas.™ Not that Dr.
Lohia wants any decision
here and now. He will move his

motion for reference to the Privi-
leges Committee. I request that
underrule 227, you may please refer
it to the Privileges Committee with-
out any discussion at this stage.

Some hon. Members rogse—

Mr. Speaker: I have already given
my decision and asked Dr. Lohla
to speak ] am not going to take
the responsibility in thiz matter.
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Mr, Speaker: He may move his
motion.
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